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ORDERS OF THE TRIBUNAL r

transfer season.
With the above direction both M.A«365/2000 and
CeAe358/99 are disposed of .

Hand over copies of orders to learned counsel
for both sides.

ORDER _DATED 26,5,2000,

This mattemwas disposed of in order
dated 23,5,2000.L:amed cainsel for the Petiti mer
Mr.2.K, Sanganeria has filed a Memo stating that there
has beensame inadvertent typographical error in the
order dated 23.15.2000 anl wo caunts, First point is
that the applicant is a senior pivisicnal Accaunts
Officer but this has wrogly been typed as sub-
Divisical accoints dfficer in three places of the
orderg.we have heard M, Sanganeria leamed caunsel for
the applicant and Mr,A,K.Bose, Learned Senior Standing
Caansel appearir g for theRespondents.In view of the
typographical error,it is ordered that in our order |
dated 23,5.2000 the words ' sub-nivisional Accaunts
Officer' In three places of the omder, shauld b%‘ﬂ
as 'Senior pivisiocnal Accaunts officer'. The order may'

be corrected accordingly under proper authentication,

The second point urged by learned caunsel for the
petitimer is that in the order it has been submi tted
by learned coinsel for the applicant that at e

place of the order the number of the M, A, has been

ronigly mentioned as M., A, 365 of 1999 whereas the

i\A has been disposed of bearing No. 365 of 2000.In view
‘f this, it is ordered that the reference of the

A in place of 365/9° be éorreCted as MA 365/20C00 as

t was correctly mentioned in ancther page of the opder,
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ffé’f correttion’ a fresh copy of the omler dated




